
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Himachal Pradesh Schedules Castes Development Corporation Act, 1979 
 

Act 20 of 1979 
 
 
 
 
 
 
 
 

Keyword(s): 
Agricultural  Development, Bank, Board, Corporation, Scheduled Castes, 
Small Scale Industry 
 
Amendments appended: 8 of 1984, 7 of 1987, 16 of 1991, 19 of 1998



172 H.P. CODE (SUPPL.) VOL. v 

33. Protcction of action taken in good faith. 
34, Emplaycus to bc public servants. 
35. Jndcmnity of directors. 
36. Exemption from rcgistratintl Tcc and stamp duty. 
37. Power to n~akc  rcgulatiotls. 
38. Po~i'er to makc rulcs. 
39. Power to removc difficulties. 

THE HIMACHXL PRADESH SCHEDULED CASTES 
DEVELOPMENT CORPOU'FZON ACT, I979 

. . . . . . .  
- , . . . . . . .  , .  - - ,  - . . (Kcccivcd thc assent of 11ie Prcsidcnt of India, on 13th August, 1979, and was . . .  . . 

- ,  . .  
- -  . 

published in RHP. Extra., dated 23rd August, 1979, at page 2125-2 134.) . . 

Amended and affected by:- 

1. Ord. No. 4 ot" 1979, pul~lishcd in R.H.P. Extra., dt. 24-9-79, p. 2280- 
81. 

2. Act No. 28 of 1979', ptiblisIled in R.H.P. Extra., dt. 22-1 1-79, 
p. 2521-2523. 

An A c t  10 )rotride for the cr[nllishmet~~ of tlrc H i r ~ ~ n c h n l  Prodt.ch Scl~eduled Cnrlcs Ueut- 
ioprnct~l fi~rp~lrntior~. 

BE it c ~ ~ a c t e d  by thc Legisliltivc Asse~nl~ly nf Himachal Pradcsh in the 
Thirtieth year nf t11c Rcpubhc nf India ax Ii~llowvs:- 

PRELI X : INARY 

I. Short title..--This Act rnay ].re callud ~ l ~ e  I-Jimachal Pradesh Scheduled 
Castcs I)evclopment Corporation Act: 1979. 

2. Definitions.-In this Act, ~ ~ n l e s s  thcrc is anything repugnant in the 
subject or cnntcxt,- 

(n) 'agricolturnl developrncr~ t' includes devclopinent of horticulture, 
forests, dairy, pnul~ry, pjggery, slleep and catt[e bceding, piscicul- 
ture and scriculinrc; 

'1 (nn) 'bank' rncans,-- 
( i )  a banking company as dcfincd in thc Banking Regulation 

Act, 1949, (I0 of 194'91, - . . . - - -- 
1. For Statement of Objccls and Rmons, m R.H.P. Eixtril h 1 c d  1241979, P. 1474. 
2. For Statement of Objects and Reasons, see R.H.P. Extra. dated 5-1 1-1979, P. 2494. 

3. Ins. vidc H.P. Act No. 28 o i  1979 [sec. 21(a)] , . 
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( i i )  the State Bank of Trldia constituted under the Statc Bank of 
India Act, 1955 (23 of !955), 

(iii) a subsidiary bank as defined in tlie Statc Ba11k or India (Sub- 
sidiary Banks) Act, 1959 (38 of 1959), 

(iu) a Rcgiond Rural Bank establisllcd uildcr tile Regional Rural 
Banks Act, 1976 (21 of 19761, 

( u )  a corresponding ncw bank constitlited undcr the Banking 
Companies (Acquisition and Trarlsfer of Undcrtakings) Act, 
1970 (5 of 19701, 

(ui) any bathing instit~~rioi~ notified by f ~ e  Central Governmcnt 
undcr scction 5 1 of the Banking Kegula~ion Act, 1 949 (10 of 
1949), 

(uii) the Agriculiural Refinance and Development Corporal ion 
constituted .under the AgricuIt~tral Refinance and DcveIop- 
ment Corporation Aci, 1963 ( 1  of 1963), 

(viii) the Agro-Industries Corporation as dcfincd in clausc (c) of 
section 2 of thc Himachal Pradcsh AgricuItural Credit Opera- 
tions and Miscellaneous Provisions (Banks) Act, 1972 (7 of 
19731, 

( i x )  tltc Agricultural Finance Corporation Lirnitcd, a company 
incorporaled undcr thc Cornpanics Act, 1956 (1 of 19561, 

(x) any othcr financial irlstitution notified by thc State Govern- 
ment it1 thc Oficial Gazette as bank For thc purposes of this 
Act,] 

( b )  'Board' means thc Board of directors of the Corporarion; 
(G) 'Ccntral Gover~ltnent' means thc Govrrnmcnt of India; 
' [ ( d )  'Chairman' and CVicc-Chaicman' means the Cliajrnian and the 

Vicc-Chairman oC the Cotporation]; 
(c) 'Corporation' mmns thc Hirnachal ~raciesh Sclleduled Castcs 

Devrlo~~mcnt Corpnration, eslablishcd uncler scctiorl 3; 
Cf) 'director' means a director of the Board and .indudes thc chairman 

?[and the Vicc-Chairman]; 
- (g) 'Government' means thc Governmcnt of Himacllal Pradesh; 

(h)  'margin money' means the margin moncy required by thc financial 
banking institutions from ~ h c  beneficiaries; 

( i )  'marketing' mcnns all activitics relating to ihc transpnrt , grading, 
pooling, markctjng and sale of agricultural or indu.tria1 produce, 
whether in thc primary form or in scmi-proccsscd or pracessed 
form ; 

( j )  'prcscribcd' means prescribed by rules madc under thc Act; , 

(k) 'proccssing' Illcans all activities relating lo thc processing of agri- 
cultural pl-oducc so as to rrlakc it marketable or fit for consunlp- 
tiou and includes purcbase and storage of raw-material, purchase 

- - - -- - 
1, Subs. vidc H.P. Act, No. 18 01 1979, [sw. 2(b)] 
3. Added by ibid Lsec. 2(c)]. 
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of equipmcn t, and purcllase, installation and running of machinery, 
required for processing and storage of finished produce; 

( I )  'acheduted castw' means such cast=, raccs or tribcs or parts of 
or groups within such castes, racB or tribes as arc dccmcd undcr 
article 341 of thc Constitution of India to bc scheduled castes; 

(m) 'xhcduled castes organisation' means a firm registered under 
the Partnership Act, I932 (9 of 1932), an awciation rcgistcred 
under the Socictim Registration Act, 1860 (21 of 18601, or a co- 
operative socicty registered under the Hiaachal Pradcsh Go- 
operative Socicti~ Act, 1968 (3 of 1969), all the partners or mcmbcrs, 
whereof, as the casc may be, belong to scheduled castes; 

(n) 'small scaIe industry' means such cottagc and small scalc industry 
as may by notification in thc Official Gazettc bc specified by thc 
Statc Govcrnmcn t ; and 

( 0 )  'supply and stomgc' rncalls suppIy and storage of agricuItural 
inputs and rstablishmcnt, maintenance and running or storages, 
cold-storages and warehouses. 

INCORPORATION OF HIMACHAL PRADESH SCHEDULE11 
CASTES DEVELOPMENT CORPORATION AND ITS CAPITAL 

3. Establishment of Himachal Pradesh Scheduled Castes Deve- 
lopment Corporation.--(1) With effect from such datcl as the Statc Govcrn- 
mcnt may, by noiification, specify in this bchalf, the Statc Government may 
establish for the pul-posc d this Act a Corporation known as ihc Himachal 
Pradah Scheduled Castcs Dcvelopmcnt Corporation. 

( 2 )  The Corporation shall be a body corporate with thc name afore- 
. . . . 

said having pcrpctual succmion and a common scal with powers, subject . . . .  . - - ,  

to the provisions of this Act, to acquire, hold and dispose of property arid to 

contract, and may, by that narnc, sue or bc sued. . . 

4. Head office of Corporation.-(1) The head oficc of thc Corpora- 
tion shall bc at Sirnla or at such other placc as the Statc Government may, 
by notification, specify. 

(2) The Corporation may establisll its offices or agencies at such places 
wi~hin or out~idc  the Statc as it may tliink fit. 

5. Capital of Corporation.-( 1) Authorised capita1 of the Corporation 
shall be such sum not exceeding five crorcs of rupees ;is the State Government 
may ftc: - - - -. - - - - - . . - - -. - 

1. Corporation cstablishcd lv.e./. 14-31 1-1979 vlde Not. appended. 
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Provided that where thc capital initially fixed is less than five crores of 
rupccs tile Statc Government may, from timc to timc, increase the ~apitar 
to such sum not cxcccding five crora orrupccs as it may think fit. 

(2) Such capital may be providcd subject to such terms and conditinns 
as may be dctermincd by thc Statc Govcrnment. 

fiplanalioii,-The cypression 'authoriscd capital' for the ptirposes of 
this stction sllall not include tlie grant-in-aid received by the Corporation 
for the managerial assistance. 

MANAGEMENT OF THE CORPORATION 

6. Management.- (1) Thc general supcrintcndence, direction and 
management of the affairs and business of thc Curporntion shall vest in a 
board of directors which may cxerdse all such powers and do all such acts 

and things may be exercised or done by the Corporation under this Act. 

(2) The Board of directors in discharging its functions shall act having 
regard to public intcrcst, wclfarc of schedulcd cast& and solvency of  the COT- 
poration and shall be guidcd by such inslructions on quutions of policy as may 
be given to it by thc State Government. 

(3) If any doubt arks as to whether a qucsu'on is or is not a question 
of policy the decision of the State Government thereon shall be fmal. 

7. ~bakd'of directors.-'[(I) The Board shall consist of trvelve directors 
who s h 4  be nominated by thc State Govcrnment: 

, -  . ,  

Provided that not less than hvo directors shall be nominated from amongst 
the officers serving the Statc Government in the Dcparuncnt of Welfarc and 
bc: remaining shall be norninatcd from amongst persons who have specid know- 
ledge of industria, handicrafts, animal husbandry, agriculture, agro-Indus- 
tries, watcr development projects, finance, co-operation or financial institu- 
tions : 

Provided further that not las than trvo directors shall be non-official, 

belonging to schcdulcd caste communities]. 

, (2) The Minister-in-chargc (Welfare) shall be the ex-dficio dircctor and 
tha 1:hairrnan. 

1. S u b .  hy H;P. A C ~  NO. 2B6f 1979, 3(;1)1. 
, . 



H . P .  COUE (SUPPL.) VOL. V 

~[rrovidcd' that i l  i t  is cxpedicni so to do thc State Govcrt~ment may 
t~otninatc any of thc directors to hi: illc Vice Chairman of thc Board and Ilc 
shall pcrforrn such duties and escrcisc such prlwcrs as tnay bc assigned to 
him or conferred upon I l i t ? ~ ,  as the case may he, Ly tllc Board undcr sub-scc- 
tion (2) of scction 15 of the Act.] 

(3) O n  d ~ c  occurrence of ally vacancy in  the officc of a dircctor ?[or tile 
Vice-Chair~nanl duc to dcath, resignatioh~ or othcrwisc the samc shall he 
filled up by the Statc Government in t1lc manner providcd in sub-section ( 1 ) .  

(4) Subject to thc provisions of this Act, the tcrrns and conditions of 
appointment 01" t l ~ c  directors '[and thc Vice-Chairman] and the fees and allow- 
ances payablc to thcm, shall be such m may LC prescribed. 

8. Term of ofTice.-Tbe tcrm of oficc of the directors other than 31th~ 
Chairman and] the managing director shall bc three years and they shall bc 
eligible for re-appointment. 

9. Disqaallfication of office o f  director.-A person shall bc disquali- 
fied for being nominated as and for bcing, a dircctor of the Corporation- 

(a) if hc is, or at any time has been adjudicated insolvent or has sus- 
pcnded payment of his dcbts or has mmpo~inded with his clditors; 

(b) if he is of unsound niind and stands so declared by a competent mud; 
(c) if hc is or has been convictcd of any offence wllich in the opinion 

. . , ,  , of thc State Government involva moral turpitude; or 
( d )  if he. ha becn removed or dismissed from thc scrvice of any Stare, 

Governmcnt or Central Government or a Corporation ownc'd o r -  

, . ,, controlled by any State Government or Central Government. 
. . 

10. Director not to in certain cases,-A dirc~tor"who 
has w)r,+rect ar indirect pecuniary interest in any matter coming up for con- 
side&oI! .at a meeting of thc Board or a committee thereof shall, as soon as 
possjl$g: afrer the relevant circumstances have come to. his kkbivledgt, disdbse 
thc nature ~f his interest at such mccting and thc disclosure shalI be recorded 
in th ,~  pinutes.oT.the-Board or thc committee, as thc case may be, and thc 
director shall not takc any part in any deliberation or dccision of the Board 
or the committee with respect to that rnattcr. 

I : ,  3 ,  . . .  
11. &mkval and resignation.-(1) ~ h k  state Goverarnint '&ay' at 

any time remove any dircctor from oficc, if in !ib opinion such director- - , - 

! 
(a) is or has become subject to any disqualification mentioned in 

section 9; 
- -_ * _  -- - 

1. proviso added by H.P. Act No. 28 of19791~et 3(b)]. 2. Ins. byibid. - : 
a. by ibid (scc. 4). 
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( b )  is absent withoul lcavc of the T4oat.d from Inore than three consecu- 
tive rneclinr s thereof r r i  t! out callst. s~ifiricnt, i l l  thc  opinion 
of the Bnard, to cmncralu his rlbscno:; 

( E )  Ilns acted in con trilvcntion or t l ~ c  pl-ovisions of scction lo; or 
(d)  has becn guilty of miscvnduct in the d idargc  of his dtllies: 

Providcd thiit 110 ordcr or ~crllovnl shzll Ijc passed witl~out giving thc 
director a ccasonaldc apportu!~ity or sho~ving cause sgaii~st t l~c  proposed 
order. 

(2) A dircctor ma!. ~.csign his ollicc Ijy giving ~ ~ c l t i c c  thcreclf ill writing to 
thc Starc Govcrnlnc~ll anrl on s u c i ~  rt:aig~~nr i t - ~ n  tluing ncccptcd Ile shall be 
dccrned to havc vacatcd his olriccr. 

12.'- Meetings..--(I) T h c  Board sItall mccl at  srlch tirnus ;lnd.places and 
shall observe such rulr-s or prorcdure: in rl.gartl to the trai~aactin~~ of busincss 
at its meetings (including 11le quorlrn~ at I I I ~ P I ~ I I ~ S )  as may k provided by 
regulations. 

'[(I)~'Thc'chair~nan, and in h i s  absencc rhe vice-d~airman and in the 
absdncc. of both any o~hci- dircctor or 111c Ilor?rd eIcc~cd by the directors 
frdm amongst themselves shall preside at cucry mccting nf 1hc Soardj. 

(3) A11 queskions which come up I~efore any mecting of the Board shall + 

be dccidcd by a majority of tile \,otes of rlil.cctors present and voting, and, in 
the'even t of an c;cluality of vores, "[the chail~r.inn, vice-cllairman] or the pcrson 
pr&idiing, as -thk case may bc, shall have atld cxcrcise a second or casting-- 
vote.' 

13."' Managing director.-(1) Thc State Government shall 'appoint - 
one of the directors, bcing an officer o l  t l ~ c  Stntc Government, as managing- , 
director who shall hold that oficc during its plcilsure. 

(2) The managing director d laU2 
(a) be ,its chief exeontivc nEcer.; 
(6) be responsible for the operational management of the Coiporation 

, . , ,  and implementation of the general politics approved .,by .. the 
k d ; '  ' 

(G) perforb such duties as thc Board may, ,by regulations, or othci- . . 
wise, assign to him; 

( d ) .  reccivc such salary, and allowances and be governed by such tzrms 
&d conditiiins of scrviJce' as miy be hkemiied b y  the-Board. khd 
approved by the State Government. 

(3XZ the w a g i n g  director, is by infirmity, ,or ot hwk:rendered incapable 
of ~arCying~qut -bis-duLis or ahept. on leave or.othenviw.in circumstance - - .. - .. . 

1. Snbs.1.~rleH.P.ActNo.28of1979,sec.5(a). 2. Subs.byibidsebS(b&.t-; 
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not involving the vacatiot~ of his appointment,  he State Govcrrlment may 
appoitit anothcr person to act in his placc during his nbsencc. 

14. Defect in appointment not to invalidate acts, etc.-(I) No 
act or pl-occcding of the Uoard or nny of its cnmmittees shall bc questioned 
or be i~lvalid on thc ground mcre1y of ihc c~istencc of any vacancy in, or any 
defect in the constitution of, thc Board or tllc conlmittce as ~ h c  case may be. 

(2) No act donc by any pcrson acting in good faith as a dirccror or mcm- 
bcr of any co rn~n i t~ t .~  shall bc dccnicd to bc invalid mcrcly on the ground 
that Ile was disqualified to be a dirtctor or rncmbcr or thcre was any othcr 
dcfcct in his nonlinatiofi. 

15. Officers and other employees of the Corporation.-(I) Thc 
Board may appoint such officcrs and clnployccs as it m~lsiders necessary for the 
cflicient pcrfonnancc of the functions of the Corporation and determine by 
regulations or othcr~visc thcir conditions of appointment and scrvice and the 
remuneration payablc to ~hcrn. 

(2) The Bonrd may, by gencral or spccial order, delegatc tu '[the chairman, 
the vice-chairman,] the managing director or to any other oficcr or emp1oyce 
of ~ h c  Corporation, subject to sudl conditions and lirnitatious, if any, as may 
bc specified, such of its powers and dutics under this Act, cxcept the power 
to make regulations, as it may deem wcasary. 

(3) Thc Bonrd in respect of reservation of appointments and pose , 

in favour of the nlcrnbers or scheduled wstcs~schedulcd tribcs, backyard 
classcs, ex-scrvicemcn, physically handicapped and antyodaya families, comply 
with such direc~ions as may bc issued by thc State Government from time 
to timc for ensuring adcquatc representation to such members in- the scprice 
under the Corpora tion. 

FUNCTIONS AND FUNDS OF THE CORPORATION 
? ' . .  6 

16. ~irnctiorik of ~or~oration.--(I) Subject to the provisipns of this 
Act, it  shall be thc primary duty of the Corporation to undertake the task of 
econ%ic ipFdt of the dernbcis of the scheduled castks in the Stacc. 

. , 

: , :{2) ~ + ? ~ t  p+judice td tb i  ,g&icr:dity 'of the foregoing pvisio., such 
Curiktioii shalK include tee‘ Gower-- 

. I  . m i  ' 

'.' '. (i),,tb' piah,. :promatt, undertake,, and assist programmes, OF Lgricd- 
, ' ,tural devcloprncnt, animal husbandry, marketing, processing, 

- -- . -- - 
1 .  Ins. vide H.P* Ac't No. 28 Bf 1979. Scc. 6. . , I #  L 
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supply and storage of' agricuitural produce, small scalc industries, 
villagc industries, cottage industries, and such other trade, busi~iess 
or activity ~ v h j d ~  will cnablc the tnemhcr of the scheduled castcs 

to earn a hcttcr living and hclp them to improve their standard 
of living as may be approved in this behaIf by tile Government; 

(ii) to undertake programmes for setting up employment dricntcd 
industries, cottage and small scale industrics ctc. by providing 
technical know-how, managerial assistancc, financial assistancc 
and any othcr forin of assistarlcc rvhic11 may bc rcquired in achie- 
ving the abovc objectivts; 

(iii) to provide financial assistance to thc members of schcdulcd castes 
or schcduled castes organisations by advancing to them loans 
and/or loan toward margin moncy for any of the purposcs spcci- 
ftcd above either directly or through such agcncy, orgar~isation 
or institution as may be approved by thr: Board; 

(iv) to guarantee Ioans takcn by the mcmbers of scheduIed castes or 
scheduled castcs organisations from any financiallha~~king instiru- 
tions; 

( v )  to act as the agent of the Government of Himachal PradesIl or 
Central Govtrnment for procurement, supply and distril~urioti 
of agricultural or otIler produce or other goods as and xvhell re- 
quired to do so; 

(pi) to provide facilities for survey, rcscarch or study the problums 
relatitig to cottage and village industrics, small scaie business 
to assess pntcntiality of village, coiiagc and small scalc indu;trics 
and scope of their dcvcloprne~lt wit11 a viciv to promoting such 
industrics and business roc thc purpose of providing cmpIoyment 
for thc mcrnbers of the scheduicd castes; 

(vii) to arrangc fnr publicity and markcling of the finishrd products 
manufactured by thc scheduled castcs and scheduled castes organi- 
sations in thc small scalc industrics; 

(viii) to give grants and subsidies to the mrmhers of schcduled casles 
or schcduled castes organisations on behalf of 11le Statc or Ccntral 
Govcrnrnent or any other Govcrnment institu~ion; 

( i x )  to borrow moncy subjcci to such conditions as the Board rnay 
specify; 

( x )  to receive gifts, grants and donations; 

( x i )  to i s u c  bonds and dcbenturcs; 

( x i i )  ta draw, makc, acccpt, cndorsc, discount, cxccure and issue promis- 
sory notes, bills of exchange, Iuuldics, hills, warrants, dcbenturcs 
and other negotiable instruments; 

( x i i i ]  to invest or depnsit surplus funds of d ~ e  Corporation in Govkrn- 
men1 securities or in such othrr mannlrr as the Board may decide; 
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(x iv ) ,  to enter into contracts; and 
L (xv) to discharge such other funclions as 11ray bc prescribcd or as are 

supplmcntal, incidental or conscquc~lrial to any of llrc lhncdons 
corferred on it under this Act. 

. 17. Corporation to  maintain six funds.  ---TIic Corporation shall es- 
tablish a i d  maintain six separate funds, namcly. - 

(a) Developnlent and I: i l~a~~ce Fund; 
<b)  Guarantee Fund; 
(6) Bad Uc bts Fund ; 
( d )  Rclief and Cnnlrnon Good Fund; 
(e) Grant-in-aid and Subsic1ir.b .E'und ; and 
Cf) LoansFund. 

18. Land Development and Finance Fund.-Snvc as othcnvise 
prbvidcd in scclions 19, 20, 21, 22 a11d 23-- 

( 1 )  to thc Dcvclopnlcn t n1111 Financc Fund shall be creditcd all amounts 
that are rcccivccl 11)' tl)c Corpnration k n n ~  any sourco ~vhatsocvcr ; 

(2) all amounts that arc  rul;enderl 1,). tttk CorIloration shall be debited 
to this Fund. 

19. Guarantee-Fund.-(1) To t l ~ c  Guareatcc I.i\nd shaI1 hc crcditcd 
evcry year such sum as tuay kc placcd at the clisposal of thc Corporation for 
that purposc by Qle State G o v c r n t n c ~ ~ t  atlrl the intrrcs; accrucd from time to 
time on such sum shall also bc : :!ded cvcry ycnr to this Fund. 

(2) Thc C:orporatiou nl:.!- zlso rnntributr: to ~his,Fund,such portion o i  its 
net profits as Inap hc decidccl b y  thc C1:ard. 

20. Bad Debts Fund. -7'0 ~ h c  Bad Ijcb~s I ; I I I I ~  ~ l i i l l l  bc creditcd every 
year- 

( a )  by thc Corporatic.11 run pcrcentutn of its ncr ~jrofits; and 

( 6 )  by ~ l ! c  Statr: Gavernmet~t such amottnt as XI-slit as may.lrc cquiva- 
lcnr lo thc amount rrcdi:ed ~irider cl;u:se (a) ; 

provided that notiling berein s!!nlI bc detrncd to dcbnr the State Govcrn- 
mcnt from giving sucI1 amoi!llt by wny vf additi~ilal g i l n t  fci' bcing creditcd 

- to.this Fund as it  may t l~Ink f i t .  

21. Refief and Common Good .Fund.-To. the Relief and Conlrnon 
. r;Good Fund:shall be credited every yeat.suc11 amount. not exceeding eight and 

halfoperwntum of: the nct profits of rhe Corporation as thc,Board:rnay dccide. 
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! 22.7 -. ~Graut-in-aid, ard Subsidies ,Fund.-All amounts thal are tcdved 
- 4  byrthm Corporation -from arly source by way of grant-in-aid or sulsidy.shal1 bc 

crcdited to  this Fund and it sl~all hr: 115et.I by the Corporatior1 for the purposts 
for which such grants-in-aid or thc subsidies, as the case may be, havc been 

,..given. 

23. Loan Fwd.-All thc loans obtained, by tllc Corparation fronitthe 
various sourccs financial inslit~~iions shall bc crcdi~ed to this Fund and shall 

.r b~speht  forthe purpose for. wl~ich~suclr. Inans havc ,been otmincd. 

' ' LOANS 

24. .Powcr+to impose conditions-for loans.-ln making ariy loan or 
providing margin monr:y ;iuthorisrd by this Act, thc Gorpora~ir~n Irlay im- 
post such conditions as it may think mccessary or cxpcdicnt for protecting thc 
interests of the Corporation: 

Providcd that thc ratc of intercst chargcuble ori s ~ l c i ~  Ioansjrnargin money, 
s l i d  bc $xed by the Corporarion with the approval of tlic Stale Government 
froin timc LO timc. ' 

25. Power to call repayment, beforc =peed period.- Notwitl~stnn- 
ding any thing to thc contrary con taincd in  any agrcetncnt, the Corporatioil 
may, by notice in writing, rcquirc any dcbmr to discharge rurti~iiith it1 -full 
h ~ s  liabilitit:~ in thc Corporation - 

' 

(a) if it appcars to the Board ' h a t  any Talsc or '~nisleading infortnation 
or particuIar was given irr ilic application fur loau/margin Inuncy; 

( b )  if the debtor has failed to cornply. wi~11 any of die lerrns of thc agrcc- 
mctlt cntercd into b y  him with thc Corporation; 

: (c) ff ,&re is a .  rcasonsblc apprehension: that-- the. debtor is uiu~blc to 
payithe moncy duc from him; or 

( d )  'if f i r  any n~hcr rtnsc>n i t  is nccvssnry to do so to-protect thc.iniercst 
- . of thc. Corporation. 

'! 26.:) Recovery: of, -moneyk due to -the Corporation.-(I ) Whcre.any 
amount is due to thc Corpnration fronl .a~~y  pcrsun includj~rg thc st~rctyof a 
dcljtor, in rcspect of loans or eJvallrus or orller financial accornn~ndation ~ r a n t c d  
by it, such amount shall, oti a crrtificatc being gra~lled by thc managing dirccror 

'.~~lfi~the:prcscribed~form; be rccovcrbblc as arrears af.land revenue by-the Col- 
'.'?'tctoi di: the-disrrict in which ,the pcrson ~fram~~hom.the~amount is due rtsides 
or cirrics on Ijusinca or owns any property, 
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(2) Thc certiiicatc by rIie managing director lindcr sub-section (1) s11all 
be f nal anrl conclusive and s11all nnt bc called in question bcfore any authority 
or court. 

(3) Par thc purpnse of recovering any anlollllt dttc to ihe Cnrporaiion 
in  rcspcct or a loan it sllall not be nccess;lt-y ro prnccccd against the principal 
debtor befarc proceeding against the surety. 

'[27. Charge of Corporation on debtor's property.-Nohvitl~- 
standing anything contained in any law for the timc bring in rorce, but subjcct 
to thc provisiorls in any law nladc by the Parlia~ncnt rclating to priority of 
charges and to any prior claim of a bank or of thc Govcrnrnent in respect of 
land rcvcnuc or any moncy recoveral>Ic by it as arrears of Iand revenue, thc 
dues of thc Corporation as detertnincd under the preceding scction of this 
Act togetlrcr with interest accrued thereon and cost of recovery shall be the 
 firs^ charge on thc property of the debtor and thc guarantor, if any]. ., 

ACCOUNTS AND AUIIIT 

28. Accounts.-( I ) Tl~c balancc-sllee~ atld accqrlnts including t11c.profit 
and loss account bf thr: Cnrporatlon shnIl bc prepared and rnaintaincd in such 
form and manncr as may bc prescril>cd. 

(2) Thc Board shall causc tbc books and accounts of tlic 'Corporation 
to be balanccd and closed on thc thirty-first day of March ~ x c l i ~  year. 

29. Audit.-(I) The accounts of thc Corporation shall be audited oncc 
ill ever financia1 yuar, by n~tditors duly qualified to act as auditor under sub- 
rectionY(l) or section 226 of rlle Cornpanics Act, 1996 ( 1  of ISjS), who rllall 
bc appointed by the Roard and sllall reccivc such rcmui~cration from ~ h c  
Corporati*n, i thc Board may fix. 

(2) The auditors shall be supplicd with a copy of the annual Lalancc-slicet 
and the profit and loss account of the Corporalinn and it shall be thrir duty 
to. cxarnine 111enl tugcthcr with the accounts and voucliers relating thereto, 
and they sl~al l  have a list delivered to t l ~ c ~ n  of all books kept by thc Corpora- 
tion and shall at all reasonat>lc times have access to thc books, accounts and 
other documents of the Curp~ration attd may require rrom any dircctor or 
oficer of thc Cor~oratinn such information as the auditors may think ncccssary 
ror t t~c perfornlancc of their duties as auditors. 

(3) The auditors shall rnakc a report to thc Corporation upon thc annuaI 
balance-shcct and accounts examincd by them and in cvcry such rcport,tl~ey 

- -- . - - - - - 
1. Subs. virle H.P. Act No. 28 of 1979, S ~ C .  7. 
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shall statc whethcr, in thcir opinion, thc balance-shcct is a full and fair l~zliincc- 
shcct containing a11 necessary particulair and pl-opcrly drawn up so as to ex- 
hibit a true and Llir view of the  statc of affairs of the Corporation. 

(4) The Corporation shall furnish tn thc Statc Government, witllin four 
montl~s frotn the datc on which its accuunts are closcd a ~ t d  balanced, a copy 
of its balance-sheet and accuunts t-cthcr with a copy of the auditors' rt:pc~rt, 
and a rcport on t l~c  >rroi.king of the Ciorporation during thc rclevnnt ycar. 

, (5) Without prejudice to anything contained in thc preceding sub-sections, 
tI~c accounts nl thc Corporation as and when i t  is considered ncccssary and 
expedient to do so in public intcrcst, may aIsn bc audited by an agency speci- 
fically authorised in this brthalf I j y  thc Statc Govcrli~~lcr~t rrom time to time 
and any cxpcnditure incurrcd Ly it in conncclion with bucb cxaminatio~ and 
report shall \>c payable by thc Cvrpra~ioii to s~cI i  agcncy. 

CHAPTER VII 

MISCELLANEOUS 

30. DissoIutian of Board.-(I] No of law other than this 
Act, relating to thc winding up, diso1ution or liquidatior~ or the companies or 
corporations shall apply to the Corporation. 

(2) The Sratc Gnvcrnment may, if the Corporation qcccds its powers 
or upop receipt of report under section 29, caU upon the Board. to show cause 

why it should not bc dissolvcd, and if no explanation is offered within rhc spcciii- 
cd, pcbod, or S the State Government is not satisfied with the explanation, .it 
may dissolve thc Board from such dare as may be spccificd. 

3!, , Consequences af dissaIution of the Board.-(1.) When the 
Board is, dissolved under ssction 30- . 7 .  

. . 
) . '  

(i) all directors shall, from the datc of dissolution, vacate their .offices; 

(zi) all pavers and duties-of the Board shalI, during the pcriod of dis- 
.*'solution, be exercised and pcrformcd by .s&ch pcison 'or, persons 

, ., as the State Government may appoint in this behdlf; . 'i . 
I ' -'. . I '  

(ii i) all funds and other praprrty vested in ~he 'cor~ora t ion  shall during 
the pcriod of dissqlution, vest in the State, Government.. , . .., . 

' .  , , ,. . . .  , , 
.'!. 

(2 )  The Govcrnrnent may, in its discretion, reconstitute the k i r d ,  after 
such period as ,it may think fit. . , , .  . 

32, Bar of jurisdiction.-Savc as otherwise cxprcssly provided in this 
Act, no civil court ~haU I~ave jurisdiction tb entertain any suit or proceeding in 
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rcspect or an): rnattcr which the Corporation or any officer or authority appoin4i: 

tcd .under this ACC is crnpolvered I>y or under this Act to determine; and no 

inj~rrictiot~ sl~all bc granted by ;iny cr111l.1 01. o r I ~ c r  aulhorily in respect of any 

action taken or to he taken in pirrsunncc of auy poivcr conferred ,by o j  under 

t h i ~  Act, 

33. Brotection,of action taken :in,good faith.-No suit or other: 

proceedings shall lie against the Corporation or any dircctor including the 

managing dircctor, or any oficer or cnployee or any otIicr pcrson authorised . 

by .the Corpora tion to discharge ,any :lunccio~ls undcr 11his.Act for any loss or da7.. 
mage caused. or likely -to be .caused by, anything, iyhich is in goodtfaith:donelll 

or intendedko be done in pursuance of this %Act. 

34. Employees to be public scrvatlts.--The managitig director and 
othcr employees of the Corporarion,shalI.be deemed to be public servants within 
the meaning of section 21 or thc Indian Pcnal Code (45 of 1860). 

35. Indemnity of directors.-(I) Evcry dircctor shaH be indemnified 
by ithc Corporation agains~ all losses and expenses-iricurred -bykhim in thridis- 
charge of his duties Jcxcept such as are caused by'his~om~wi1ful:act~or default. : - 

(2) A dircctor shall not be responsible for any other director, or for any 
officec.or other! emp1oyee;;of .the .C&poration or Tor , ,any,  loss .-or - *  expenses 
resulting .to, the Corporation from-~thc'~insuficiency or dcficienky .of! Mlue~of, ;*' 

or -titlorbo, tany:spropq:.or : security~:acquked-~~r~.tahn.~on~ -bchaF bf 'the-.. 
Corpo~ation~l.in gmd; J faithidor anything. done-in~good )faith;, in, the .cxecutinn-J-. 
of thc duties of his ofliw or in rc1ation.thereto. 

36~1.1 E*rnption~-frorrvlre~8tmtiotr.fee~-a~d s t a m p . . d n ' ~ ~ M l ~ * i n -  
struments exccutcd by or on belialf of the Cofporation-in relatbn~ to:&@ diss- 
charge of its functions shall be cxcmptcd from payment of stamp duty and 
registration fee: J 

Provided that-~x&~tion from..payment uf stamp duty shall apply in the 
cam of such ins~ruments only as are,., specified in ~chcdule ,I-A to the Indian 
Stamp Act, '[1899] (2 of 1[1899]): 

, . 
, . 

37. Power.tci-mmkd m g d m W m ! - ( I . ) .  ' ~ u b j d '  to thel'rul&'made by 
the State Government under section 38, the Board may make regulations not 
incoriSist&t -withi%his- Ace,-to. .pmvi& -fir alI lmattcrs for'-whicli .-provision is 
necessary or expedient for the purpose of giving ~ffec@~to the' provisioiis.l of 
this Act. 

- --4, ,- --- 
I .  -;s~I& Tor.'l~89!..~ide~~kt~0..28, of 1979, Set.: 8. , 





Under 

SALARIES AND ALLOWANCES OF MINISTERS 
(HIMACHAL PRADESH) ACT. 197 I 

THE HIhlACHAL PRADESH MINlSTERS (ADVANCE FOR MOTOR CAR) 
RULES, 1971 

Application of Rules 

PLANNING DEPARTMENT 

NOTIFICATION 

Shimla-171 002, the 6th September, 1983 

Na ~~G-C(I01-1/83.--The Governor, Hirnachal Pradesh is pleased 
to order that the Himachal Pradesh Ministers (Advance for Motor Car) 
Rules, 197 1, notified vide General Adlninistration Department notifica- 
tion No. 2-12171-GA-C, dated the 31st August, 1971 as smended irom 
rime to time, shall also apply, mutatis numndkm to the Deputy 
Chairman, Himachal Pradesh, State  Planning Board. 

(R.H.P. D a t t d  25.2-1984, P. 2151 

THE HIMACHAL PRADESH SCHEDULED CASTES DEVELOPMENT 
CORPORATlON (AMENDMENT) ACT, 1964 

(Act No. 8 of  1984)' 

ARRANGEklEKT OF SECTIONS 

*tIons : 

1. Short title and commencement. 

2. Amendment of  long title, preamble and section I .  

3. Amendment or section 2. 

4. Amendment of heading of  Chapter-11. 

5. P.mendrncnc of section 3. 

6. ..rmetidment of section 5. 

7. Amendnlrnr of section 6. 

5. Substitution of sect ion 7. 

-5. Substitution of sec t ion  8. 

LO. Amendment of section 11. 

l I.. Amendment of sect ion 12. 

12. Amendment of sect ion 15. 

13. Amendtilent of  section 16. 

1 .  For rll.? st,lt~:!:,?:ir of Cbjccts an3 Rp.i.:,:rrs r e  R.H.P. frrrra.. 4 - 4 - 1 9 . : ,  

?;I* 556. 



14. Insertion of sections 26-A and 264. 
15. Amendment of section 27. 

16. Insertion of section 29. 

17. Amendment of section 38. 
18. Insertion of schedule. 

(Rcceivcd the assent af the Governor, tlirnachal Pradesh, on the 
9th May, 1984 and was published in R.H.P. (Extra.) dated the 17th Moy, 
1984 at Page 891--895). 

An Act lur lhcr  to n~ncnd 111c f-ljrnach~l I'rndc$l~ Scheduled Casles 
Development Corporation Act, 1979 (Act No. 20 of 19791. 

BE i t  enacted by the Legislative Assembly 91 the  Hlmachol 
Pradesh in thc Thirty-f i l th Year of the Republic of India as folloeds :-- 

I. Short title and commencement.4 l )  This Act may be called 
the Himachal Prsdesh Scl~eduled Castes Development Corporation 
(Amendment) Act. 1984. 

(21 It shall come i n t o  force a t  once. 

2. Amendment of long title,  preamble and sectjon I.-ATtcr tlie 
word "Castes" but belore the word "Development" occurring In  the 
long title, preamble and section I or the Himachal Pradesh Scheduled 
Castes Develnpmenc corporalion Act, 1979 (20 of 1979) [hereinafter 
called t he  principal Act], the words "and Scheduled Tribes" shall be 
inserted. 

3. Aniendrnent of wction 2.-In scctlon 2 o t  the principal- Act,-- 

(i) for clause Id) the lollowitlg clause (dl shalI be substituted, 
namely :-- 

"(dl 'Chairman' means the Cliairrnan or the Corllnratinn;I1; 

(ii) niter clause (rl) so amended, r h r  f~ l lowing new clause 
(dd) shall be inserted, ~iarncly :-- 

"(dd) 'Collector' means the Collector of the District arld 
includes any other officer, not below the rank of 
the Assistant Collector of the 1st Grade, empowererl 
by the Sta te  Governrncnt to  discharge the functions 
ot the Collector for the purposes of this Act;" ; 

( i i i )  after the word l'Castes'' but before the word "Develop- 
ment" occurring in clause (el, the words "and Schedule 
Tribes" shall be inserted; 



( iv)  the words "and the vice-chairman" occurring in c lause  (r )  
shall be omitted; 

(v) after c lause  (k) the following new clause Ikk] shall b e  
inserted, namely :-- 

"(kk) 'schedule' means the schedule appended to this Act;"; 

(vi) lor clause (rn), the foljowing clause (m) shall be  substltu- 
ted, namely :-- 

"(m) 'scheduled castes organjsatlon' or 'scheduled tribes 
organisarionl means a firm registered under the  
Partnership Act, 1932 (9 of I9321 an association 
registered urider the Societies Registration Act, 1860 
I21 of  j860) or a co-operative soc ie ty  registered 
under tl~c Himachal Pradcsh Co-operatrve SocicLlcs 
Act, L968 (3 or 1969) i n  whlch not less than rifty- 
one per cent of the paid up capita is held by the 
members or the scheduled castes, or as the case 
may be by the members of t h e  s~hcdu led  ti+lbes;"; and 

(vlll after clause (m} so amended, rhc lollowing new clause 
(rnrn) shall be inserted, namely :-- 

"(rnrn) 'scheduled tribes' shall have the same meaning as 
assigned to i t  in Clause (25) of ArticIe 366 of the 
Constitution or India." 

4. Amendment of heading of Chapter-11.-In the headline of 
Chaptet- 1 1  o f  the principal Act, after the word "CASTES" but bcfore 
the word "DEVELOPhf ENT" the words "AND SCI-IEDULED T R I D E "  
h a l l  be inserted. 

5. Amendment of section 3.-ln the principal Act Cor the words 
"Scheduled Castes  DeveIopment Corporation" occurring in section 3, 
and In i t s  heading, the words "Scheduled Castes and Scheduled Tribes 
Development Corporation" shall be substituted. 

6. Amendment or section 5.-In section 5 of the principal Act, 
for the words " f ive  crores" wherever these occur,  the words "ten 
crorestt shall be substituted. 

7. Amendment of section 6.-In sub-section (2) of section 6 of 
the principal Act, the words "scheduled castes" shall be substituted 
with the words "scheduled castes and schcduIcd tribes." 

3. Substitution of $ection ?.--!-or seclion 7 o i  il!c principal Act, 
the Is!!,-:ing section 7 shall be substjtl.;:cd, namely :-- 

"7. h a r d  of directurs.--( I )  The Board shall cc~~:;~st of sixteen 
directors xl:o shall hc nominated by the >;ate Government : 

Pr&videtl t h ; \ t  rql- I-:. r'lrsn r .:. I .  dire:.: i \ r ~  TI:.'!! y.2 ;:nl,min:,;~:rl 
f rom am:l:<:t 1 1 1 ~  0: iir:crs 2i:rvillg lllc S'iiitc Covernmcii; 
in the Departir~a:r~t ur W:'cil<~re and the r e r ~ ~ a ~ t ~ i n g  shall b e  



nominated from' amongst the persbns who have L ~ L X - : ~ !  

knowledge of industries, handicrafts, animal husbarldry, 
agriculture, agro-ihdustrles, wnter development projects, 
finance, co -operat ive  and ilnancial Institutions : 

Provlded furttier that not less than two directors st!all be 
nun-of licials belonging to the scheduled castes a!!d at 
[east one director shall be non-ofllcial belonging to the 
scheduled tribes, 

(2) The State Government shall nominate any of the dir: :;.- 
appointed under sub-section ( 1 )  to be the Chairman . . :::I: 
Corpora tion. 

(3)  On the occurrence of any vacancy in the office of the 
Chairman or a director due to death, resignation or other- 
wise, the same shalt be fi l led up by the State Government 
In the manner provlded i n  sub-section 1 1 )  w i n  sub-section 
(Z), as the case may be. 

(4) The Chairman shall perrorm such duties and exercise such 
powers as may be assigned to hlm or conferred upon him 
by the Board under sub-section I21 of  section 15 or chis 
Act. 

(5) Subject to the provisions of this A c t  the condltlons of 
appointment of the Chairman and the directors and the 
fees and allowances payable to them shall be such as may 
be prescribed." 

9. Substitution of section 8.-For section R or t h e  prlncipel Act, 
the following section 8 shall be substituted, namely :-- 

"8. Term of officn-The Chairman arid other directors shall 
hold office during the pleasure or the State Governrnent.ll 

10. Amendment of section I 1.-For section 1 1  and i t s  heading 
the IolIowing section 1 I ,  alongwith ' its heading, shall be substituted, 
namely :-- 

"11. Resignation--A director may reslgn hi s  office by giving 
notlce thereof in writlng to the Stnte Government and 
on such resignation belng accepted he shall be deemed 
to have vacated his otlice." 

li. Amendment of  section 12-In section 12 of the principal 
Act,-- 

(a) !he words and sign "the vlcc-chairman, and in  the absence 
of both" occurring In sub-section ( 2 )  shall be omitted; and 

(b) for the wards and signs "the chairman, the vice-chairman 
or the person preslding, as the case may be," occurring 
in sub-section t3), che words and signs "the Chairman, or 
i n  his absence the person presiding," shall be substituted. 



12 Amendment o l  section 15,-The words and sign "the vice- 
chairman," occurring in sub-section (2) of section 15 ol the principal 
Act shall be omitted, 

13. Amendment of section 16.-ln section 16 of the principal 
Acta-- 

(a) after the words "scheduIed castes" occurring in sub-section 
( 1 )  and item (vi) of. sub-section (2), the words "and the 
scheduted tribes" shall be inserted; 

(b) for the words "the member o l  scheduied castes" occurring 
in item (I) of sub-section (21, the words "the members of 
the scheduled castes or the scheduled tribes" shall be 
substituted; and 

(c)  for the words "scheduled castes or scheduled c& 
organisations" occurring In items (ili), (ivl, (vil) and ( v ~ i i )  
of sub-section (21, the words "the scheduled castes and 
the scheduted tribes or the scheduled castes and the 
scheduled trlbes organisatlons" shall be substituted. 

14. Insertion of sections 26-A and 26-&-After section 26 of the 
principal Act, t h e  lollorving new sections 26-A and 26-0, alongivlrh 
their headings, shall be inser-ted, namely :-- 

" 2 6 4 .  Recovery or certain dues of banks as arrears of land 
revenue-41) Where a bank, on an application sponsored by 
the Corporation has, under the  tie u p  arrengcmenLs 
with the Corporation, advanced toan to  a person and such 
person-- 

(i) makes any default in repayment of loan or edvance 
including interest ,  or any Instalment thereof; or 

{ i i )  having become liable either under the conditions of 
the grant o f  loan or under section 25, makes any 
default in the refund or repayment of such loans or 
any portion thereol; or 

{iii] otherwise rails to comply wit11 the terms of the 
agreernen t; 

then a bank or i t s  authorised officer, by whatever, name 
called, may send a cer t i f i ca te  in the form given in the 
schedule to the CoIlector mentioning t h e  sum due from 
such person and requesting that such sum, together wi th  
interest accrued upto the date of recovery alongwith tlie 
collection charges, be recovered as il i t  were an arrear 
of  land revenue. 

(2) A certificate sent under sub-section ( 1 )  shall be conclusive 
proof of the matter stated therein and t h e  Collector on 
receiving such certificate shall proceed to recover the 
amount stated therein as an arrear o l  land revenue. 



(3) Nothing in this section shal I,-- 

(a) affect  any interest of the State Government, a bank- 
ing company, a corporation or a Government company 
In any property crentcd by any mortgage, charge, 
pledge or orher encumbrance; or 

(b) bar n suit or nllect any rlgllt or rcmcdy ogolnst nny 
person relerretl to In sub-section (I), in respect of  
a contract of indemnity or guarantee entered i n  rela- 
tion to an agreement under this Act or the rutes 
framed thereunder or in respect or any Interest 
referred to in clause (a1 of  this sub-section. 

26-8 Collection ch;lrg~-A bank avaiting the servlcs ot  the 
Collector undc: sectlon 26-A, shnll pay collectIan 
charges to the Ciovernment at such rates as may 
from time to time be notified by the  State Govern- 
ment In the Official Gazette." 

15. Amendment of sectlon 27.-For the words "the dues or the 
Corporation as determined under the  receding section of this Act" 
bccurring i i i  sectlon 27 of the principal Act, thc  words ,  figures and 
alphabet "the duos of  the Corporatlon as det~rrrrlned In sectlon 26 and 
oi the bank as determined in section 2E-A" sl~cll be substituted. 

16. I m r t l o n  of yection 29-)L--After section 29 of the principal 
Act, the, lol lowlng n e w  scctio~l 29-A, diongwlrl; I t s  headlng, shrill be 
inserted, namely :-- 

'29-A. Layin8 of the annual and audit reports before the 
State Legislative Asstrnbly,-The State Government 
shatl, as soon ss m a y  he after the annual and audit 
reports in retatlon to t h e  working of the Corporation 
are furnished to i t  by t h e  Corporatlon urider sub- 
section tl) of section 29, but wlthin a period of nine 
months computed f rom rhe close of the rinancial year 
t o  whlch such reporrs pertain, cause the snld annual 
and audlt reports :o b? [aid before the State Legisla- 
tive Assembly." 

17. Amendmei~c ~f section 38.-For ctal~se (a) or  sub-section (2) 
of section 38 or tne princtpat Act, the tollowing clause (a) shall be 
substituted, namely '-- 

"(a) the condjtlons oF the appointment of the Chairman and 
other directors and fees and allowances payable to 
+hem;': 

18. .Insertion of sCbedbte.--At the ~ n d  of the principal Act, the 
lollcwing schedule shall b? Inserted, namely :-- 

"SCHEDULE 
[Seg section 2 (kkl and section 26-A] 

O F F I C ~  OF JflE MANAGERIMANACING DIRECTOR............... ........ 

.................................. 11) ttiat a sum of ~ s , . ,  E bean granted to 
ShrI/Smt ...................... r/06 ........................ T8h81~mm.m.. , ,~~~~. . . .  .... ....... .... ......I.....1.......... ................ Distr.ict ,,,,H,.L I..I..for,I H1lll... ; 



(2) that n further sum o i  Rs ...............................-.. has b'ecorne 
recoverable t r a m  the sard loanee by way of Interest charge- . . able a t  the rate of .................. .. .............., 

................................................. (31 that the said ShriISmt,, has/ 
have not refunded either the principal or t he  interest 
recoverable from himlher and is reluctant to do so; and 

(41 that the total sum of Rs ........................ (Rupees ................... 
as principal and Rs ........................... as Interest) has become 
recoverable from hirnlher; 

Now, thererore, I t  I s  requested that the said sum of Its ................. .................. (Rupees,. ............................ 1 along with the collection 
charges may kindly be recovered as arrears of land revenue under 
section 26-A of the Hlmachal Pradesh Scheduled Castes and Scheduled 
Tribes Development Corporation Act, 1979. 

Manager/fvlanaging Director, 

................................ Bank. 

To 

The Collector, 

...............,... District." 

NOT~FICATIONS AND' RULES 

Under 

THE HIMACHAL PRADESH SHOPS AND COMMERCIAL 
E~T-AGI.I$HM~XTS ACI,, iqG9 

Enforcement of t h e  Act. 

LABOUR DEPARTMENT 

NOTIFICATIONS 

Shimla--) 7 I002, the 3 1st January, 1984 

trlo..44&Shrarn.-In exercise of the powers vested in him under -- 
sub-section ( 4 )  of section 1 of the 1-I.P. Shops and Commercial Extablish- 
ments Act, 1969 (Act No. 10 of 1970) the Governor, gimacl~al Pradesh, 
i s  pleased to eniorce all the pravisians of the said Act to all the shops 
and commercial est81;l'ishrnc~lrs specified therein in the area comprising 
of villages L)amtal and Kandrori i n  Tehsil N u r ~ u r ,  Djstrict Kangra 
(H.P.) with immedlate eifect. 

{R.H.P. Extra., Dt. 18.2.1984, P.197) 

EXEh*:PTlON FROM THE OPEP,ATICN OF THE ACT 
6 - 2 ,  1 8  m, 1 9 8 4  

4-6/82-PT.--hlTl & iTG * W m, 
1 9 6 9  ( 1 9 7 0  3;1 3rArRpq #mm 1 0 )  & %r 2 7  & rn rrth;rdl-m 



the Governor, Himachal Pradesh, is pleased to specia[ly empower Shri A. C. 
Verola, H. A. S. Additional Magistrate, Hwrpur to perform the duties of Col- 
lector for the purpose of the said Act to be exercised by lm within the IocaI 
limits of Hamitpur district ~~ith.irnmediate effect. 
-A___-- - .--- 
(R. W P. dared 29-8-1987 a. 6.49.) 

THE M A C H A L  PXADESH REGISTRATION OF POlTLS AND 
TaA% AGENTS ACT, 1969. 

PRESCRlDED AUTHORITY 

1Authorit~1ive 6lglish texr r~olificario~~ hrc. 5-3182-TD (Sect{.)-I, 
dated 4-61 987 issueci in H i m 3  (~filnd prtb/ished A. H . P. Exrra, dared 29- 8 - 1 9 87 
p. 1556.) 

TOURISM DEPARTMENT 

Slti~nla-2, rhe 4rh Jrme, 1987 

NP. 5-3j82-TD (Sectt)-1.49 supersession of this De ?rtment. notifications E No. 5-2!8Q-TD (Sectt.) and 5-3182-TSM (Sectt.) dated. 1 7- 195 1 and 27-7-1 983 
resptctively and in exercise of the powers conferred by clatlse (!I) of section 
3 ofthe Hirnachal Pmdesh Registration of Hatelsand Travel Agents, Act, 1969 
(Act No. 22 of 1970), the Goverrior, Hj-CchaI. Ptadesb, is pleased to notify ! 
the Commissioner Tourism, Himachai Pradesh, asrthe "Prescribed Authority" 
for the whole of ITimachal Pradesh-, undcr themsaid Act, with immediate effect. - - 

(R. B. P. -&a: datcd 39-8~1987,. p. 155f:. . , 

HMACRXL PUD'E;SH SCIQ~I~ULEB- C ~ A N D . S C ~ & ~ ~ U L E D .  m- D'EvELOPMENT CqkPO*X4TloN (AMENDMENT) ACT, 
1987' 

(ACT' No. 7 OF 1987)' 

ARRANGEhlENT OF SECTIONS 
Sections :. 

1. Short title and commoncement 
2. .bfenn&enf ofsectiw 2 
3. Amendment of section 7 
4. Amendment of section 8 

, 5. hendmentof section 1 I 
6. Amendment ofsection 12' - , . .  

7. Amendment of section 1 5 . 
8. Amendment of sectio11 38 
9. RepeaI and savings. ! 

LC_- - -  - - . - 
--A- 

I 15a,r Satement'of objects and rieaons sk b, H. P. gitra.. ditcd 11-3-1987 p. 347. 
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scctio~ 
No. 1C Received the asse~ I 0 f f!le Cover!t or of fli111ac1t:tl Pmdesl~ b~r the 1 I rl~ April, 

with 1937 mrd Illas publislied is R. H .  P.  Extra, h t c d  13-4-1987, a[ ynger687-688). 
I 

locate 
(b) of 

An Act fitrrher ro ccl~rend ihc Hit>lnrhal Prade~*It Sclreduled Custes rrnd Scl~ed~tlecl 
Tribes Deve/o/)aten! Corpot*ofion Act, 1979 (Act .?ro. 20 of 1979) merci~ 

-.- 

(R.H.P. 
RA it cnactcd by the Legislntivc Asscrnbly OF Hiniaukal Pradcsh fn the Thrrty- 

eighth Year of the Republic of lndia ns foltows :- - 
I. Short riile m ~ d  conl~xcncemcrfl - . .(I)Tl~is Act may be cdied the Himachal 

Pradcsh Schcdded k t e s  and Scheduled Tribes Development Corporatiqn 
(Amendment) Act, 1987. 

THE (2) I t  sha11and slidlalways bedeemcdtahavecome intoforcewitliclfect 
from ti10 12th day of February, 1987. 

2. Anle~tdt>rerri o f s e c l i o ~ ~  2. --In sc'ction 2 OF the Himachal Pradesh'ScheduIed 
Castes and Scheduled Tribes Development Cokpo~ation Act. 1979 (20 of , . . .  
1979) (hereinafter caIled the prindpaI Act),- . 

( i )  for the existing clause (d), the following clause (d) shall be substituted, 
namely : 1 

'*{d) 'Chairman' and 'Vice-Chairman ' mean the Chairman and t b e  Vice- 
(Arrfl~a Chairman of the Corporation; "; and 
EXN.'.I (ii) in claust (f) ahcr the word ‘'m~itman" but before the sign ";", 
Extra. the words "and the Vice-chairman "shdI b inserted. 

3. Amerrdmet~f of section 7.-Tn section 7 of the principal,Act,- 
i 
! 

N 
satisfie (i) for sub-section (21, the following sub-section (2) shnII bo substituted, 
the H namely :- 

1976 (I 
"(2) The State Govcrnrncnt' shdl nominate out of the directors, 

the St2 . appointd under sub-section (I), the Chairman and the V ie -  
i 

Sched~ Cllairman of the Corporation. "; i 
(ii) in sub-section (31, after t b  word ''Cl~airman~", the sign and words 

I 

NOV ",the Vice-chairman" shall be inserted: 
confer1 - (iii) for sub-section (4), the follawing sub-section (4) shall bc substituted, I 

! 
(on Ce namely :- 
ed to "(4) The Chaimian and the,-VimChairman s h a ~  perform s u ~ h  duties 
of. bric: add'c2ercise such powers. as may, be <assigned to them or conferred . ! - -conditi upon' them by the Board under sub-section (2) aP sectiofi 15 of 

(4 this Act."; and 
(iv) in s u b - s h o d  (3, after the word "Chairman", the sign and words 

",the Vice-Chairman" shall be inserted 

4. Anreridmetrr oJsecIiu?~ 8. -In section 8 of the principal Act, after the word 
"Chairman', the sign and words '#,the Vice-Chairman" shall be inserted. 

(b; 
5. Amrndtrc~rt of secrio~~ f 1.-For tbc words "A director" occurring in 

the beginning of section 11 of the prillcipal Act. the words and Sign ''The 
Chairman, the Vice-Chairman or a director" sW be substituted. I 1 I . - .  

6. Anrwdrient of section 12.-Tn section I2 of the principal Act - 
3. 1 ' 

July, 1 
' 

(i) after tile words "in his abstnw" but. before the words "any o ~ e r  
-- director" occurring in sub-scction (21, the words and sign "tk Vice- 

(R.1 Chairman, or in the absence of both" shall beinseted; and 
1 
j 



(i i) after the words "or in his absence" but beFore thc words "the person 
presiding" occurring in sub-section (3), thc words and sign "tile Vice- , 

Chairman, or in the abscnce of both" siaall be inserted. 
i 

7. Anre~lJtne?~f of seclio~r 15.,-111 sub-section (2) oP section I5 of the princi- 
pal Act, before the words "the managing director ", thc words and sign "the 
Vice-Chairman, " $hall be inserted. 

! 
! 8. A~~zenrb~~en i  of serfion 38.-ARcr the word "Chairman" occurring in 

clause (a) of sub-section (2) of section 38 of the principal Act. the sign and 
vrord ", thc Vice-Chairman" sllall be jnscrted. 

a 9. Repeal nnd saairr~s.- - ( I )  The Hi~nclinl Pradcsll Scl~eduIed Castes and 
! Scheduled Tribes Dr~clopment Corporation (hmendn~cnt) Ordinance. 1987 

(I of 1987) is hereby repealed. 

(2) Notwithstanding sucl~ repeal, anything done or any action taken under 
the said Ordinance sllall be deemed to have been done or taken under the 
corresponding of this Act, as if this Act had come into force 
on the day on which such thing was done or action w a s  taken. 

NOTXFlCATlON 
UNDER 

TKl3 HLIMACHAL PRADESH SCHEDULED CASTES DEVELOPMENT 
CORPORATION ACT, -' 1979 

SHIFTING OF HEADQUARTERS OF THE CORPORATION 
WELFARE DEPARTMENT 

NOTIFICATION 
Sl~irnln-2, the 12tlt Augrtst, 1985 - 

.No.' Kafyan-Cb (I) 82184.-Tn exercise of the powers vested in him under 
section 4 (1) of the Himaclial Pradcsh Scheduled Cmtzs DeveIopment Corpora- 
tion Act, 1979, the Governor, Himachal Pradesh, is pleased to issue expost- 
fact0 order for shifting of tlie Headquarters of tho Hirnahal Pradesh Scheduled 
Castes Deve1oprner.l Corporaton Srom Shimla to Solan in the public interest on 
7th July 1983. 

---.A- - -. 
[R.H.P. Dated 17-10-1957, 9441 

NOTlFICATION 
UNDER 

TIgE HIMACHAL PRADESH SHOPS AND COMMERCIAL 
ESTABLISHMENTS ACT, 1969 

EXEMPTION FROM THE OPERATION OF SECTION 7 (2) 

1,.4BOtIR DEPARTMENT 

NO'TIFICATION 

Shiarln-2, ihe 7th Septen7ber, I987 

No. 4-6182 Shr~m-11.-Tlr superscssian of this ~cpartment notification of 
even number, dated 1-2-9- 1956 and in exercise of the pokers vested in him under 



3. Other tcrlus and conditions wi l l  rculain the samc :~s per dctails 
given iu this Dspactlucnt Notification of even number, dated 29-6-1991.. . -- ' 

(R.H.P. Btta., dated 8-10-199 1 ,  P. 2093-2094) 

CONSTlTUTION OF ADVISORY COMMITTEE . 

FOREST FARMING AND 'CONSERV ATION DEPARTMENT- . 

NOTIFlCATlON ' 

SltimI~-2, the 6rl1Aine, 1990 . . 

No. Fts. (F) 2-2/79-UL -The Goveriior, Hirnachal Pradeuh, in exercise of 
the powers vested In him under section 611) of the Himachal Pradesh Resin 
and Resin Products (Regulation of Tradc) Act, I981 (Act No. 6'of 198 I),  i s  
pleased to consritute the Aavisory Cornmittcc for advisin the Statc f Gover~imcnt in t l ~  maltcr of fixation of :t fair a11d rcasonab e price at 
which the resin oflewd fbr sale may be purchascd by or on behalf of the 
Statc Gavernruent in HimachaI Pmir:sil ancl also on such matters as shall 
be referreo lo it by t h e  Statc Gsvecntllcnt during 1990-91 a under:- 

I. Forest Minister, Wirnachal Pradesh , . Ciiair~tzan 
2. Financial Commissioner-cum-Secretary Mernber-cum- 

 forest^) to Kimaehal Pradesb Govemmat Convener. 
3. Director of Industries, H.P. Member 
4. airi Jai Singh Cnopra, Clo Mfs Jagdamba .Umber 

Udyog Association Kcndru, Hamirpur 
Hirnachal Pradesb 

5. ShriKalyanSingh Kabch,CloMlsAUied Member 
Traders, Village and P.O. Kandrori, TehsiI 
N u ~ r ,  Dlstrict Kangra. HimachaI 
Pra esh. 

6. Managing Director, Himacha1 Pradesh Member 
State Forest Corporation, Shimla 

7. Principal Chief Gnscrvator of Forests Mt 111 ber 
Himachal Pradwh. (He shall assist 

the Chairman-cu~m- 
Convener In the dis- 
charge of duties as 
such). 

- 

IR.H~P. ~atcd.30-3-1991, P. 287.) 

A UTHORflATIVE ENGLISH TEXT 

THE EmMACZfAL PRADESH SCHEDULED CGSTES AND 
SCHEDUUD TRIBES DEYELOPMEVT CORPORATION 

(AMENDMENT) ACT, 1991 
, .. (Act No. 16 of W1)l 

' . ARRANGEMEW'OF SBCTIONS 
Sectiotu : - . . 

1. Short title and commenmment. 
2. Amendmant of section'd. . , 

1.  Parsod in Hjndi by the Himachat Pradcsh Vidhan S~bha. For Statement of - Objects ane Reasons let R.H.P. Extra., dated 12-9-9991, P. IN9 and f 953. 



3. Insertion of section 16-A. 

4. Arneu!mcnt of sectipn 17. 
5. Amendmcnt of section 18. 

6: Il~sertiun of section 23,A. 

7. Repeal and savings. 

(&ece[ved I& asserrf of !he @,.ernor, Himacltql Prddeslr, ota tlrc 2011t 
October, 199L a11rl waspublisl!cd[n ffiluliie H.H.P. Ex!ya., 8aleJ21-10-1991, 
P. 2349-2350 arid it1 English i ~ t  R. H. P. Extra., dated 2I-fO:lPJ1, P. 2351- 
2352). 

An Act furllter to amend rtle h:ilqdphal prg@h Sclrefi!uied Cusles and 
i .7chedir/dd Tribe.7 Devel~pme~rt  Corflorrifio!! .4c(, 1 979 {Acl No: 20 of 

1979). 

BE it enacted by die k9istative Assembl J of Himachal Pradesh in the 
Forty-second Year of the Republic of India, as fo1b~ws:- ' , '  

1. Sllort title at~d'conunencetnent.-(1) This Act may bc called rhz 
Hi nachll Prajmh S:h- Jzle;_l Caslw and Szhcdnicd Tribes Dcvelopmcnt 
Corporation (+msndmcnt) Act, 1991. 

(1) It s h ~ l l  be deemed to have wme into force on th? 10th day of July, 
1991. 

2. Anrendmen? of sectio,~ 5.--lo section 5 of the ~ l m a c h a i  Pradesh 
StbtdrtlH Castes and Schodp!ed Tribes Reyelo yen! C!?rparatifin Act, 1979 
(I? ?f 1979) (~ergmsfter dl@ the prgojpql ketl(.fgr !he ivid. fen bor9*' 
wherever lhme occur, the ~ords"'~twerrty crQresy' shalt be s~b~fituted. - 

- .. 
3: It.rertiaq 01 sectior~ 16-A.-After existing section 1 6 of tile principai 

. Azt, the faliowink sectJon'sfi~iii be inserted, naiii6ly :- 

"16-A. Co,ljermer~t of ad& ional f ~ l ~  clior~s 011 t f ~  ~ o r ~ b i n t i d i i . -  
{ I )  Notwithstanding anyhing cgntaipqi in $is Act, ttle Governor 
may, g lcr  wnsultat ion ~ 4 t h  fbe Corporatiop, eniiust either 
conditi?nally or unpnditioflally to thi: Corporatian or i!s officers 
additbnal' functions in relatiori to tbe socia 1 security or social 
insurance or uplift of the *eakcr secti~ns of the so~icty in the Statc. 

(2) The Governor may, by order in Wifing and after consultation 
with the Corporation, c o n f  an the' Urpodficiri such powcrs 

, of supprviflry nature over agencies, authorities or officers qa up, 
wnstittlt~d or appoidfed by '.the state '&irer~.meh? IS are neces- 
ssry f o ~  providing socia 1 security Q~ soci.al insurance and uplift 
of the weaker sections of the society in t h ~  State.. 

. . 
(3) When any addi!ional functions ~ F C  cpn~erred gn !he Grporation 
. unqer subsection (I), th? (=orpor+f;iort ' &at I t X e ~ i 2  tHe' samc 

powers, disciiirge wuie: auties and lkirforili theie-same. f~ncti0d6, 
as it wbuld haye excrslscd-in discharge afdllties mi-pc<fprmanc, 

- - .. . .  :. .. 
. . .' . , . , , - . .,.. I .  . .  , , '  



of functions assigned to it under scction 16 and the provisicns of 
this Act shall appIy accordingly. 

(4) where by virtue of this section poutrs and duties bad been con- 
Cerrcd or imposed upon the Corporation, or cfficers or authori- 
ties thereof, there shall be paid by the State Government to the 
Corporation such sum as may be agreed in respect of any extra 
costs of adnl~nistration incurred by the Corporation in conncc- 

' 

tion with the exercise of thost powers and duties." 

4. Amendment of sectiorr 17.411 section 1 7 of the principal Act- 

(a) for the word "six" whetevcr it o a r s  in its beading and body, 
the word "seven" shall bc substituted ; 

Ibl in clause (e) the word "and'' occurring at the end, shall be 
omitted ; 

(c) in cIuse u), for the sign "."; tnc sign and word " ; and" sllal l 
- bc ~~bstituted ; and 

(d )  after clause (I) so amended, the following clause (g) shall b, 
added, namely :- 

"(g) Additional Functi,onr: Fund ." 
. 5. krnendmenr of section 18.-In section 18 of the principal Act, for 

the figures and word "22 and 23", the figures, sign, word and &habct "22, 
23 and 23-A" shall be substituted. 

6. Insertion of section 23-A.-after existing section 23 of the principal 
Act, !he following new section 23-P., sbalI be added, namely:- 

"23-A. Addifivnol Functions Fund- All amounts that are received by - 

the Cor@oration from thc Statc Government or from any other 
source for the performance of the additional functions assigned 
to it under section 16-A, shall be credited to this fund and it shall 

.. , ,  be used by tbe. Corporation for the purpose for which such 
- - amount has been provided." - 

7. Repeal and sa uings.--(I) The Himachal Pndesh Schcdu led Castes 
ana Szheduled Tribes Development Corporation (An~cnd plunt)) Ordi- 
nance, 1991 (1 of '1991) is hereby repealed. 

- 

. (2) ~o twi ths ta id in~  such repal ,  anything done or any action taken 
u.nder the Ordinance- rzpzalid under' sub-section (I), shall- be ddeemed to 

- bave k e n  done or taken under the ~orres&ndin~~iovisions of this Act* 
an if '&this Act had come into force on the day on which such thing was 
donc or action was taken. 



AUTHORITATIVE ENGLISH TEXT 

THE HIMACHAL PRAnESFt SCHEDULED CASTES A N D  
SCHEDULED TRIBES DEVELOPMENT COWOWTION 

(AMENDMENT) ACT, 1998 

ARRANGEMENT OF SECTIONS 

Sections: 

I . Short title. 

3.. Amendment of section 5 

THE HIMAUHAL PRADESH SCHEDIKED CASTES AND 
SCHEDULED TRIBES DEVELOPMENT COWORATION 

(AMENDMENT) ACT, 1998 

(ACT NO. 19 OF 1998)~ 

(Rcccived be assent of the Governor on 22.9.1998 and was published 
both in Hindi and English in R.H.P. Extra., datcd 23.9.1998, p. 3433-3436). 

An Act furthcr to  amend tfle Hir~~achal Pradesh Scheduled Castes and 
Scheduled Tribes Development Corporation Act, 1979 (Act No. 20 
of 1979). 

BE it enacted by the Legislative AssembIy of Himachd Pradcsh in the 
Forty- ninth year of the Rcpublic of lndia as follows:- 

I .  Short title.-This Act may bbe callcd the Hinzachal Pradesh Scheduled 
Castes and Scheduled Tribes DeveIopment Corporation (Amendment) Act, 
1398. 

2. Amendment of section 5.- In section 5 of the HimachaI Pradesh 
ScI~aduIcd Castes iilld Scheduled Tribes Llcvelopment Corporation Act, 1979, 
in sub-section (I), for the words "twenty crorcs", whcrevcr these occurs, the 
words "thirty crorcs" shall be substituted. 

- . - - - - - -- 

1. Passed in Hindi by the Ilimuchal Prndcsh Vidhan Sablrlla For Statement of Objccfs 
ond Reasons scc RH.F.Exh.,  drtted 24.7.1998, p. 2727 & 2731. 
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